- CENTRAL ADMIRISTRATIVE TRIBUNAL
PRIRCIPAL BERCH '

C.P. No.51/2008 In \\Q}

LW YA

O.A. No 340/2004
Mew Delhi this the 57 day of May, 2006

Hon'bie Shri V. K. Majotra, Yice Chairman [A)
Hon’ble Shri Mukesh Kumar Gupie, Member {J)

Ranvir Singh
% Constable of Delhi Police
Rio House No.18, Block "C”.
Gaii No.1, Mago!, Delhi. -Applicant

(By Advocats: Shri Anil Singhal)
Versus
1. Shri K.K. Paul,
- Commissioner of Police,

Police Haadauariers,
IP Estaig, New Delhl

[R5

Shii Deepak Mishra

Joint Comm. Of Police

Armed Police, PHQ

IP Estate, New Delhi. -Respondenis

(By Advocate: Shri Harvir Singh)

QRDER {Oral}
Hon'ble Shri ¥.¥. Maiotra, Viee Chairman (A)

Learnad counsel of applicant stated that respondents have complied with

i notices io

oL

directions of this court. As such, these proceedings are dropped an
the respondents are discharged with liberty to the applicant to resort to legal

proceedings in case he is aggrieved still.
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